Shreenarayan Yadav
PAN; AAMPYSGEGE)
Assembly Constituancy No. 145 Sahebpur, Kamal (Begusarai)
Plot No. 212, Kautilya Nagar, MLA Colony, Patna
Details of Fixed & Flextualating Assets

As on 26.03.2018
(A) Bank Balance
1. PNB 5B A/fc -2910000100198357, (Smt. Prem Lata Devi-wife)(1.12.17)- 228413=59
2. SBISB Afc -10238637423 (26.03.18) = 3535980=20
3. SBISB A/C-33769576780 Panchveer (Election Afc){26.03.18) . 92784=00
4. SBISB AfC-35236030629 Panchveer (26.03,18) - 67710=00
5. SBISB A/C-20034545924 Panchveer (26.03.18) 42914=28

Total 3867802=07

(B) lewellery
1. Self (Gold-40.50 gm.) - 117450=00
2. Wife (Gold-151.36 gm.) - 438944=00
{€) Land
1. Pustaini Land, Mauza-Phulmallik, P.S.-Shahpur Kamal, . =

Dist. Begusarai, Agriculture Land - 26 Acre.
(Estimated Market Value-2.05 crore)

2. Mauza- Raghunath pur, Barari, Mauza-Malhipur,
(Value- 80.00 Lac) (29 Acre.)

3. Kautilya Nagar, Flat No.212, {2415 sgft.) Z
{Estimated Market Valuse- 3037000)

4, Indrapuri Colony (4080 sqft.) -
(Estimated Market Value- 4000000)

(D) Centa Fie Car- BRO1CU-0006) (Purchase 2016) - 2500000=00
(E) Inowva Car (BRO1PB-D0DDE)Purchase year-2014 . 1185000=00
(F} Investment : Share in Prem Shree Infra.(wife) as on 31.03.2017 - 1972586=00

Mote: Husband & Wife is both Income tax Assesses.

Signature
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Blection, do hereby solemnly affirm and stute an oath a5 under;-

[ strike outl whichever is no spplicable)

R1b

(1) Tem a candidate set up by -—--meeee 5,
Independent candidare,

(1) Details of PAN ﬂl‘lﬂ status of fillng of Income tax return

“nished by the canaidate alongwith Nomination Paper
Belore the Rety.t ning Officer

o wfname of the House,
Cﬂmﬂtutnc}'[."-‘um af Lie € ahslitgi b o )

b s

o dmention Full postal addiess),

B il luta: i Lidg ubngbn

—=-==={nitine of the pulitical party J+ am cuntesting 2.

"SI, No, | Names Permanent | The financial year for [ Total income 1 :
Account Number | which the last shown In Income
| (PAN) Income-tax return has | Tax Return { in
S e e _ | been filed Rupees) g
L[S AAMPYSes | 2016-17 (Ely Y | 722850 |
G L ABNIBE29EP | 2016-17 (Fly) | 699, beD
|3 Dependent | N.A Mo A Mg ]
4 Diependent 2 M A pNY. Ml
.:} Depmd!qts......___ Mo A “N‘A :-{%14 i ]

(3) The following case(s) is/ are pending against me in which cognizance kas been taken by the court:

| 8L | Offence Descriptian 1
Mo, | _ e L . satils ez ________|
{a) | Thedetails of cases where the court has taken |

eognizance, Sections of the Act and description Ny A i
of the offence for which cognizance taken : |’
{b) | Name of the court, Case No. and Date of order . - . '
taking cognizence _ _ - ._J
(e} | Details of Appeal {s) / .-":p_r:-licaiinn.{ﬁ'ﬁ for revision i o i
PE M A

[if nriy) filed mgainst the above order(s) -

—_— e —

4. Cases in which I have been convieied by @ court ul‘!uw[uﬂmr those referred to in Form 2a):

l{a‘.l “The details of cases, Sections of the
Acl and deseription of the offence for

{ which convicted :
i

r'h

| Mame of the € et s ), Chse No.amd
I .am{sj wf ordzr(s) .
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i3 That | give hevem bedoow the details of o @ asseiz (movable aond icmuovable e, ) of mysede.

mw spouse and all dependenes:

A Derails of movable AEELLS ¢

I Male:

I. Assels in joint name indicating the extent of joind ownership will also have to be given
2 In case of deposit/Investment, Lthe details including Serial Nurnber, Amount, Date of Depasit. the Scheine,
Mame of Bank/ Instiwstion and Branch are w be given
3, Value of Bonds/Share/Debentures as per the current market value in Slock Exchange in respest b iated
companies and as per books in case of non- listed companies should be given.
4. Dependent’, here means a person, substantially dependem on the income of the candidate.
5, Details including amaunt is to be given separately in respect of each investment)

i 3 | Deescription Self Spouse Dependent-1 | Dependent-2 | Dependent-3 |
] (o]
(i1 | Cash in hend 200000 | /SpoeD A A A | A
(i1} | Details of Depasits in Bank CHT Avciviv| Prd |
accounts (FDRs, Term Deposits : P
i and all other types of Deposits E';E :':';;f:;s, quﬂ A A M A MoA
1 including seving accounts), 017 839128
Deposits with Financial o .62-'2 Bda.0q
Institutions, Moo Banking CAT At dana| oy o Ay |
Financizl Companies and - 2030980, 20 I
Cooperative societies and the : |
: amount in each such deposil i i
(i) | Details of investment in Bonds, ] !
Debentures/shares and units in | »A '
companiesMutual Funds and N A N A M A A-A J Gale |
i others and the amount. i |
| {iv) | Details of investment in NS5, ‘ |
Postal Savings, Insurgnce Policies {
and investment in any Financial Mo N A N A NA NA |
Instrement in Post office or i i
Insurance Company and the | i
| | amount k]
iv) | Personal loans/advance given o F |
_ any person of entity including e MA 4 MNA i oA ‘
| firm, Company, Trust etc. and Ll i
| ather receivables from debiors | |
I and ihe amount. = b g oo o T
T [ Moter Vehicles/Airerafis/ ARpICU-00E | BRI PR-000 6 ! |
| Yachts/Ships (details of Make,  |Cemdalse  [1~vDVA MNh M A | N A I!
Registration Mo, ete, Year of 2 25pceel o 11,8 00}~ . :
I | Purchsse and amount ) ?ﬁfﬁ zetl |Yeer 2004 | 0 | | e
[ (viti] Jewelry, bullion and valuable 40 - SD g 15/ 3 grenm i -
thing (give details of weight and |2 jzﬁ'mﬂ[f £ L& oo N & o Sl l
| value) e s ._','._/E I -
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1wy oiher ==ets such . s vah.c of

L Taimsfinter=st
; Taross Total value

3. D!u.ils af Immﬂghlg aAsgets:

MA

|eesqeed

y
| waA

20,0541 .5

l M}l_ -
NA

Na‘?—

WA

(Meses 1. Properties in joint ownership indicaling the rxient of joint ownership v4bl also have 1o be indicat:d
2. Eachland or building or apartment should be mentioned separaely in this format )
|| 'S | Description AT Self Spouse Dependent-1 | Dependent-2 iri.lfpﬁnd;ﬁl-ﬁ !
Ma " J
(® i T ltaalile | B B
Location(s) SRR f?j,é M A MA MA N A '
Swveynumbers)- - . | aghe | NETRRY S C———
Area (Toral rneasurem:nr i |
acres) g s | g NA NA M A
\Whether inherited property 2 e > |
( Yes or NO) Y NA N NA | mA
Date of purcha&: in case of salf N
acguired propégty NA NA MNA Ad MA
Cuost of Land (in case of‘
purchase}at the time of NA MA MA . A A A4
purchase. J
Any Investment on the land by
way of development, N ﬂ MNA MNA AMa MA
construction etc. ;
Approximats Current markel P M A
valug #15, Nef: NA NA MA ) |
i ?i
Location(s) M il A MNA MA MNA eE
Survey number(s) 5, 0 et e i’
in.qr-e;gmlnl measurement in 29 A M A MNA M NA
Whether inherited property Efe,{_-.
(Yes or NO) NA MNA . NA | mA A
Date of purchese in case of self MA s
soquired property - MA MNaA s A .4
Cost of Land (in case o
| purchase) at the time of AN A A 8 MA A i
purchase : B )
Any Investment.on the land by
way of development, ~NA oy MA N4 NA
construction L. R -
AppmxunmCmrhmuk.et E:;H—Mcﬁ_ MA MR MA A
1 p .
(iii) | Commereial Buildings
- (including apartments) MA N4 MA M A Ml
I -Location(s) !
| -Survey numberis) o A il
| Built up Arca (Total M M A N A MR | MA |
i SN e e i i o e it |

_@;&s_grtmﬁl in £ fi)

ad



il i v wher inhenied propery N = R
F{ ex :1;NU] . AMA MA MA Ma Ml
| L uf purchase in case of wei1 s . S T
| aired propers ) MNA N& o 7 YA
| Ol of propeny (in case of I T B P Eaea i e et e
i (v rehase) at the 1ime of MNA M A M A Acd] ' Yyl
Ay Envesiment on the T I S N Ee :
priperty by way of M A A M i MA M i
| | development, construction elc.
! Approximate Current marketr = S
_{ e MNA N A NA MNA NA
(iv) W {iaudiﬁW'i?n‘uﬁﬁ SR o I_ -
| i . e e L 4
. -Location(s) 242 MLA EO- 0 o &ﬁm NA s NA
i - Survey number{s) Cetony. % 32
| A.ne-;: E'I"uta] measuremant in 2 St |degr - A A NA A
| sq fi o
, Built up Area (Total JEpo ¢ 7 8e0 ; e
measurement in sq. ft ) I F MNA N AH
Whether inherited propery
! (Yee ar NO) N#A N A A A A A
Date of purchase in eage afzalf
E‘:q“h;ﬁprﬂﬁﬂﬁ}’ g‘?—”"’ﬂ'?i‘ G./3.1952 A A vy M A
“net of property (in case of ) '
purchase) at the time of B, 27pen). (B 75 "' Ml il
| %ﬂhﬁ“ tment on the land by nf p,qg v :
ny Investment on the |a
i wiy of development, 'e"?"m’“l?ﬂ #2000 MA A A M
| | construction ete.
Approxienate Current market ﬂ:g?‘ 3 &
[ | value Tﬂ..‘?ﬂfd} 2 ':’*“"r N é M A i
{¥) | Others (such as interest in
...... _| property) bk N A N A A NA
"(vi) | Total of Current Market A
" | Value of (i) to (v} above i M-wwﬂf‘l M4 adsl gl

(6) 1 give berein below the details of liabilities/ dues to public financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item) |

¥
i Mo

Deseription

Self

Spouse(s)

Dependent-1

Dependent-2

Dependent-3

i{i]

! Lonn o dues to Bank/Finaneial

Boats Long,,

Ingtitution(s)

Mame of Bank or FI

farne Sond

Amount cutstanding
Muure of loan

Veloeed.
2 .S75pe0

M A

M A

M A

Loan or dues to any
individuals! Entity other than
mentioned in (i) above.
Mame(z)

Amount outstanding

A A

Mature of loan

N A

N4

|

A

e it il

MA




| Ay other liability NA g Ar o I A Py
| |Cowdwoulollablitis — [S7Se0cf | Ny | NA | NE | MA
(53) E_J!mﬂl-““: Dues: |" e ik & .l |
Dues to departments dealing
wilh govemment M A M A NA | NA M A |
| aseonmodation i o |_ . i
1" Dues 1o departments d-aalinE i e g
with supply of water M A4 : M4 MA N MA
Dues to departments dealing  ~ B i R
with supply of electricity N4 N4 MA MA MA
Dues to depastments dealing - T
L with supply of N # MA MNA MA M A
|| telephones/mobiles
Dues to departmenis dealing
wiith government transport N A MNA A NA M A
(including aircrafls and |
lelicopters)
[ncome Tax Dues A A MA & 4 A
| Wealth Tax Dues A A N A MA 1 w~A # A
! Service Tax_Dues A | NA MA___| HE
Municipal /Property Tax Dues A A A rA ALz N4
Sales Tax Dues A MA M A N A NA |
Any other dues N4 M4 MA MNA NA |
Grand total of all Govt. dues NA »MA M NA (VA

(7) Details of profession or occupation: y
1 Self. SRLaaL g e, Mol aland .f»&u;}s,wmqh-.mf o me A
b. Spouse ... lownoa MTEH: ;

{8) My educational qualification is as usder:

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
{Name of the Schoal /Cellege/ University and the year in which the course was completed.)

{%). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

7. Mame of the candidate %Jﬁﬁ(&h—?&. -
S/o Ao FPa-yerdhn ASE A2 yoer -
TF - T e Fs- -

.| Full postal address &tﬁ#’ : ﬁfg‘;h s

3, | Number and Name of the constituency and g ,_i‘nj.;-.é:;ﬂr-. ", Badha
’Eat: e e — e e

3. | Mame of the Political party which set up the Rn_f:-fﬁ‘?ﬁ TJanda ba il - I|

candidate (otherwise write ‘Independent’ ) Sl . TYR—

4 | (a) Mumber of cascs in which conviction order fre !
passed {other then those referred to in Form 26) = o -




| (v Taal nomber i"mdmL cea=s where (e |

[
: couird {s) have tken cognizame - N A_ As A
P |
£ Traval “AAMPYCEEET U Ve B which et T e e
i o st E'-'l . i E ; a ||'||'..;.|mr Tax Rf.[ul]!’l JII}::IJ i Ficg s i
L | (2] Candidate A4 LeeéT 2016 =17 [Fly T24 880 -
_ | (o Spowse: ABNPPEIGEP ~ _ Toeib-17 [Fly) | €33 hoOD |
. | =) Dependents i o L ~4 !
| 6 I'kzl:n.h of Assets und Liabi Liabilities in rupees R
Description ~ iSelf [ Spouse | Dependent-1] Dependent-il IJcpcndml |
A Moveable 5224, ég.., reateTy At i
| Asset (Totsl valug) __{S22BESTPRT| AA- | MA | M4
g8 Ol by |va (w4 | mva n A NA
(1) | Purchase Price and S7eeef |7 A : N
Development Costof | AL A A MA
Immovable Property  {appn pedf- oo
(Total Velue) ’r g _
(i) | Approximate Current ] e oed
E Market Price of 3246 o0 ' MA NA MA
| Asset (Total Value) /22 o0 y
{7 [ Liabilities A A ANA Ly MA NAE
(i) Government
| dues(Toal) |- M A NMA ALA NA MA i
T 1 (#) Loans from Bank,
Financial Institutions and 5?59'90 MA N& MK Mﬂ '
others (Total} T
§.| Highest educational qualification: p,4 4, 4o L’mlww%{?, Fodm§.
{Give details of School / University education with full form of the certificatef diploma’ degree
course) (Name of the School /College University and the year in which the course was completed.} 1

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct o the
hf51 nfn;_ly knowledge and belief, no part of it is false and nothing material has been concealed there from. | further
thechars that |

{a) there is no case af Cﬂh\"lﬂllf:li'l or pending case apeinst me other than those mentioned in items 3 and 4 abowve:

IIM I my spause, or my dependents do not have any asset or liability, other than those mentioned in items 5 & 6
MWD

Ve B on i smismorsonsms v S M s s s i b N o e s e N e

Shraam

DEPONENT




&

Nate: 1. Affidavit should be filed latest by 3,00 "M on the last da.ie of filing nominations.
2. Affidavit snould be sworn before an ath Commissioner or Muyistrate of the First Class ur pefone a Mo
Publiz.
3 AN columns should be filled up and 1o column to be left blank. [f there is no information i furnis) i el ol
any item, either “Nil” or “Not applicable™, a5 the case ma s be. should be mentioned.
< The affidavit should be either vped o written fegibly and neathy,
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